CEINTRAL ADMINISTRATIVE TRIBUNAL, JaBALPUR BENCH, ABALPUR

Original épplication No, 788 0£ .2003

Jabalpur, this the 19th day of Noverber, 2003

Hon'»hle shri M.Pe Singh, Vice Chairman
Hon'»le Shri G. Shanthappa, Judicial Mewer

Baldeo Prasad Dubey,

S/o Dwarka Prascd Dubey,

aged dbout ., years, P,/o.

V:Llldge Pahari, P.O. Wimar,

Po.S, “ikiri, Distt, Katni. co e Applicant

(By aavecate - ri V. Tripathi)
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1. Union of India,
through i its Secretary,
lMinistry of Defence (Defence

Eroduc ion) South Block,
Nav Delnl .

2. The Chairmen .
Ordnance ractory Board,

10-A, Shehid Hwdiraem Bose
Marg, kolketa.

3. The General Managel,
Ordnance Factory, Katni,
Distt. Katni. oo

O RDER (Oral)

2espondents

By i.2e Singh, Vice Chairmen -

The applicant by filing this Original application has
sought the relief to guash and set aside the order of the
disciplinary aﬁthority cated the 14th December, 2002
(Annexure &-1) and has sought further airection to reinstate

him with all consecgquential benefitse.

2. The facts of the cdse as per the applicant are that he
was appointed @s Unskilled iabour in the Ordnance Factory,
Katniy on 15.03.1936 . lie was served with & charge sheet

dated 26th July, 1992. an enquiry was held against him. The
enguiry officer held the charge proved, The disciplinary

authority passed the order dated 26th June, 1995, Whereby

the applicant was dismissed from service, aggrieved by this

Me £iled an Original application No. 791/199% and the
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Tribunal vide its order dated 18th February, 2002 quashed
the dismissal order passed by the disciplinary authority and
the respondents were given liberty to proceed with the
enquiry from the appropriate stage. The enquiry has been
conducted further and the charges have been established
against the applicant, The disciplinary authority after
examining the encuiry report and evidence produced during
the course of enguiry has agreed with the finding of the

officer
enguiny/and has passed the order of dismissal from Government

Service with effect from 14.12.2002.

3. The applicant has filed an appeal against the order of

the disciplinary authority in January, 2003 (annaxure a-10) .

Till now the appellate authority has not taken any decision

on the appeal filed by the applicant.

4, In the circumstances we deem it appropriate to dispose
of this Original application at the admission stage itself
eveil Wwithout issuing notices to the respondents by directing
the appellate authority to decide the appeal of the epplicant
by passing a detailed, speaking and reasoned oruer within a
period of two months from the date of receipt of copy of

this order.

5. &ccordingly, the Original application stands dispoSed
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